
CENTRAL ADMINISTRATIVE TRIBUNAL
JABALPUR BENCH, JABALPUR

Caravs Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 001
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Registration

K). r f  7 ..................... .............. Applicant (s)

VERSUS
-i-

.......................................................................................... ...............................................Respondent (s)

I t  J )  ' ,  /
A copy of the ORDER dated................................................................ passed by the Hon'ble

Tribunal in the above mentioned case is forwarded herewith for necessary action.

.............
■ i I 1 5 .1 2 .2 0 0 5

j . 3hri !m . K .  Verma on b e h a lf  o f  Shri M u n i s h
, Saini, counsel for the applicant.
i . ■ ■■ ' * j, 
i Shri P.ShaRkaraa, cou n sel fo r  the

-  j resp o n d en ts .
! CCP N o.67/05  has been f i l e d  by the

^ ■ . 1 '-W  1 ■ ; < ■’ ^
.‘a p p lica n t for  non-com pliance o f  th e  order
idated 1 1 .8 .0 5  p assed  i n  OA N o.7 2 9 /0 5 , jaaxx

• ' I
i Heard t-.he learn ed  counsel fo r  the
i

.

*! ; i-w i».J ''

! dated  11.8 405, th e  respondents have passed  
• 1 ______ ^j the order dated  2 5 .8 .0 5 4 A nnexure-R -4).

/  .• • • • { He has a lso  subm itted  th a t  the respondents
. v- i have f u l ly  com plied w ith  th e  order o f  the



- 2 -2
T r i b u n a l . The a r g u m e n t s  made b y  t h e  v

r e s p o n d e n t s  se e m s t o  be l e g a l  an d  j u s t i f i e d ,  

H e n c e ,  XXXXX t h e  p r e s e n t  CCP h a s  becom e  
a a  i n f r u c t u o u s .

A c c o r d i n g l y ,  t h e  same i s

d i s m i s s e d  zui a s  i n f r u c t u o u s .  N o t i c e  

la r e  d is c h a r g e d .
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